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THE JAMMU AND KASHM& URBAN IMMOVABLE PROPERTY 
TAX ACT, 1962. 

(Act No. XWI of 1%2.) 

[Received the assent of the Sadar-i-Riyasat on 18th July, 11962 and 
published in Government Gazette dated 21st July, 1962.1 

An ~ c t  to provide for the levy of a tax on urban immovable property. 

Be it enacted by the Jammu and Kashmir Stare Legislature in the Thirteenth 
Year of the Republic of India as follows :-- 

1. Short title and commencement.-~(~) This Act may be called the Jammu 
and Kashmir Urban Immovable Property Tax Act, 1962. 

'(2)It shall come into force in such areas and on such dates as tho 
Government may, by notification in the Government Citzene, direct. 

2. De$nitions.-In this Act, unless the context othenvise requires,- 

(a) "appellate authority" mans  an authority appointed by the 
Government for purposes of this Act ; 

Z(a-l) "annual value" means the annual value as determined under section 
5 of the Act, 

[(aQ)''Awssee" means an owner as defined by clause (e) of this sub- 
&oa and includes-- 

(i) ariy person who is liabte to pay tax, penalty, interest or any o t M  
surn under this Act, and 

(ii) .any person against whom proceedings for assessment or reemery 
have been taken under the provisions of this Act] ; , 

(b) "assessing authority" means the assessing authority constituted 
under this Act ; 

(c) "mmmissioner" means any person appointed by the ~ovemmeni to 
exercise' the functions of the Co-oner under this.Act ; 

1. E n f a r c s d i n t h e m a d o n e d i n t h e ~ w i t h ~ i f o m l ~ ~ , 1 % 2 ~ S R O - 1 8 1  
dated 16th Augus~, 1962. ( G o v m  GaUae d.tc8 16th Augurs 1962). 

2. (a-1) and (a-2) hafted by Act X E  of 1981~2 .  
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'[(c-1) "~eputy Commissioner" means a person aPpoibted by the 
&vemment to assist the Commission r under this Act : I 

(c-2) "Government" means the 

(B)  "lacal authority" mcans a municipal co 
a town area committee, a d e d  area 
legally entitled to, or entrusted by 
or management of a municipal or 

'[(e) "owner" includes a tenant in pe 
possession, a trustee having 
person being the ben&ial 

(f) "plcscribed" means prescribed by ruld made under /his Act ; 
I 

'[(f-1) "Property" means urban immovable consistin8 of buildings 
and or iands chargeable to tax 

I 

(g) "rating area" means any area 4[ x is included or which 
may henafter be included in the ule to this Asp ; 

t 

(h) "tax" meanr th tax leviable under provision of)&on 3 ; 

s[(i) "Tax Recovery Officer" means the 
in clause (mm) of section 2 of the 
Tax Act, 1%2.] 

. i 

3. Leky of tax.-6[( this Act, ihe tax &all - 
be payable by an owner of ~ m p r t y  bf aggregate 
annual value of properties area at spch rate not 
exoecding 25 per centum of the the Govemqnt may, by 
notifcation in the Government G to time, di+ in respect 
of a rating ma. If a unit two or morh persons as ~ joint owners, tax shall respect of d c h  Property 
as a unit and they shall be jointly and able for the 1 payment of 

I tax and any other sum 

Pravided that where the $x calculated on thc  
difference between the said'annual value and 
to h clause (c) of sub-section (I), or as fixed 
1. CL.UIBO(~11)&(*2)inwNdbykbXJof1981,&2. 
2. Chya (8) ruB&cutod by Ad MX d 1981, s.2. 
3. ct.M if-1) kratsd ibrd. 
4. CsrtJo wards dCkkEd by Ad XXV of 1972. 
3. CruUe( i )~byActX IXof198J , r -2 .  
6. ~~ ibid 5.3. 

annual value exceeds the 
exemption limit,, as r e f d  

by the Gove+ent under 
i 
1 
! 
i 
1 

1 
i 
I 
1 



&section (2), of section 4, the tax leviable shall be equal to the said 
difference : I 

'[Provided further that the Government may fix graduated rates of tax on 
different slabs of annual value of such lands and buildings sut,ject to 
maximum specified in this section.] 

21(2) Omitted]. 

'[(3) If the property, in respect of which tax is payable is ttansf;irrizd to 
any other person, whether by sale, gift, exchange, mQrtgage, inheritance or 
otherwise, the transf'eree shall be liable to pay tax or any other sum 
payable under this Act in respect of the property so transferred for the 
period prior to the date of transfer and the notice of demand, if any, issued 
to the transferer shall be deemed to have been issued to, t r d e r e e  ; 
provided that a duplicate copy of such notice of demand shall be served 
on the transferee. 

Explanation.--For the removal of doubt it is hereby clarified that if a 
property is owned by two or more person in definite and specific portions 
as co-owners, the tax shall be payable by each co-owner in respect of the 
annuai value of the portion owned by him.] 

4. Eremptions.--(l) The tax shall not be lwhbie in r e q W  of the 
foHhing , properties, namely :- 

(a) buildings and lands vesting in the Central Government ; 

[ any property vesting in or owned by the Government or a local 

(c) any property unit or properties in a rating area owned by a person, 
the annuaI value or the aggregate annual value whereof does nut 
ex& Rs. 3000 ; 

(d) property held in trust wholly' for charitable or religious p u ~ ~ o s e s  ; 
provided that the income derived therefrom is exdusively applied to 
such purposes ; 

(e) (a) Property exdusively used fw charitable or religious purposes and 
property owned by a charitable or religious institution or p W  

. seoondpmvisouktaiby Ad W of1971. 

. Sub9edion (2) o d t d  by Act XM of 1981. a. 3. 

. Subsatia! (3) d d t u t e d  ibfd 9.4. 

. C l w  @), (c), (d) and (e) of sub-section (1) of acdion 4 mbdit@al ibid. 

* *'T-%%& 
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at the disposal of any such charitable or religious 
purposes free of rent or in! lieu thereof, , 
or 

@) in respect of whi~h rent or any othe income is deri+ed and such 
rent or income is exclusively appli for religious br charitable 
purposes or given away as donatio s to such public charitable 
purposes or religious institutions may be prescpbed ; i 

(ee) Nothing in clauses (d) and (e) shall to the p r o m  which is 
used as premises of educational, or any othei institutions 
carrying on an activity for which is n d  exclusively 
applied to religious or 

I 

Explantation :--(i) "Charitable purposes" i 
education, medical ent of any 
other object of 

9 %  

(ii) "Property" includes 
property ;" ;I 

(0 such buildings and laads' used for the 
be ~~ ; and 

'[[g) W n g s  valuing lcss which are exclusively . 
uscd for residential 
fgmih.1 

(2) The Gavenuntnt my, by a 
utaapt in whole or in part from 
of persons or any property or M p o n  
it may think fit, and may renew such 
consider to be necessary. 

TS. Ascertainment of annual value.41) 
specified in mb-mdion (2), the annual value of 
to be- 

(a) in the case of $property let on rent to 
charged ; and 
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' Provided that if any property has been let along with any machinery' or 
plant, the rent of such machinery or plant shall be excluded in determining 
the annual value : 

Provided further that where the property is in the occupation of a tenant 
and un&r the rental agreement the owner is liable to pay any amount of 
rent, rate or tax which, but for such agreement, was payable by the tenant, 
the said amount shall be deducted from the rent received or receivable in 
determining the annual value of the property. 

(2) (a) When the property is lei out to a tebnt  along with furniture 
other than fixture an allowance to the extent of rent actually received or 
receivable in respect of such furniture and if it is not kparately fixed, such 
sum as the Assessing Authority may consider reasonable rent for such 
furniture but not exceeding twenty per centum of the annual .value of the 
Property j 

(b) .an allowance for the espenses incurred on the repairs and mainten- 
ance of the building but not exceeding ten per centum of the annual value 
of such building ; 

(c) sums paid as land revenue and as premium to insure against the risk 
or damage to the property.]. 

'[6. Appointment ofauthorities under the Act.-(1) The Government may 
2{appoint one .or more Commissioners] and as many Deputy Commissioners, 
Appellate hthorities and Assessing Authorities, as it thinks fit : 

Provided that the Government may authorise a Deputy Commissioner to 
perform the fbnctions of an Appellate Authority as well in respect of any 
rating area or areas.] 

'f6-A. Control of the Authorr'ties.--w The general superintendence and 
control over all authorities under the Act shall be vested with the 
Government. 

(2) The Deputy Commissioners and 4gpellate Authorities shall be 
subordinate to the Commissioner. , 1 

(3) Subject to the control of the Commissioner, the Assessing Authorities. 
shall be subordinate to the Deputy Commissioner within whose juriSdicti&n 
they 'perfoh Weir functions. 

(4) Subject as aforesaid and to the control of the Deputy Cammissioner, 
Inspectors and other executive or ministerial staff shall be  dinate ate to the - 

1 .  1. ~ 6 0 u & i t u t e d b y A c l X U ( o f 1 9 8 1 , S . 6 .  
2. Sllb. by Act VI of 1983. 
3. Se&im6-.4,6-B,(i-C &&dipatsd by Act XIXof 1981. 
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Assessing authority or to any other authority under bhom they are Bppointed 
to work. 

6-B. Powers to grve instructions.--The Commis 
time issue such orders, instructions and directions, 
provisions of \this Act or the rules made 
the proper administration of the Act, and 
employed in the execution of this Act 
instructions and directions of the Commissioner. 

6-C. Jurisdiction.--(l) Deputy Commissioners a d the Appellate/Authori- 
ties.shail perform their functions in respect of such reas as the ~ o y ~ r n m e n t  
may direct. i I I 

(2) Where by a direction issued under sub- 
Deputy Commissioners or Appellate Authorities 
areas, they shall perform their functions in 
the Government may make for the 
to be performed. 

(3) An Assessing Authority shall perform his nctions in repect of 
such rating area or areas as the Commissioner ma direct : t I 

Provided that if more than one authority has 
of the same rating area, the Commissioner shall 
jurisdiction within the area in such manner as 

(4) Inspectors shall perform such functions as 
by the Assessing Authority or any other higher 
are appointed to work. 

6-D. Power to withdraw and transjkr 
may withdraw any case pelding at any stage 
control and by a written order transfer it from 
of the same rank for disposal and the 
transferred shall have the powers to 
his jurisdiction. 

(2) The Commissioner may transfer any case 
other officer as the Government may by 
appoint in this behalf and the said 
deal with the case as are vested ih 

(3) The transfer of a case under sub-seaion (1) 
be made at any stage of the proceedings and shall 
reissue of any notice already issued by the 
is tlalBfm.1. 



l[7. Making of dra# valuation fist.--(l) The Commissioner shall Bt any 
time within six months before a valuation fist is to be enforced, publish a 
notice, in such manper as may be prescribed, requiring every-owner cf a 
praperty situated in a rating area, whether, existing at the time of publication 
of notice or coming into existence themiiler, which is chargeable or may 
be chargeable to tax under this Act, to fiimish to the Assessing Authority 
a return. in the prescribed form within 30 days of the publication of the 
notice or in case of property coming into existence thereafter within 30 days 
from the date of such existence. 

(2) The Assessing Authority may at any time serve a notice in the 
prescribed form requiring an owner to make a return in the prescribed form 
within a period specified in the notice. 

(3) After the expiq of the .date specified in the notice issued under sub- 
section (I), the Assessing Authority shall determine the annual valw of tb 
properties on the basis of the returns w i v e d  and other information and 
material collected by him. He may also sewe on an owner a notice in ihe 
prescribed form requireing such owner to produce rental deeds or any other 
&mments to enable him to determine the annual value. 

(4) 'l%e As$esing Authority shall, after deterfaining the afUWl value of 
properties, caw a draft valuetion list to be pnpand for each rating area 
and publish it in such d n w r  as may be prescribed. 

(5) Any person aggrieved bj. any entry in the draft valuation list or 
omission therefrom of any matter may, in the prescribed manner, lodge an 
objection with the Assessing Authority at any time before the expiration of 
thirty days from the date on which the draft valuation list is published. 

(6) The Assessing Authority may extend the date of furnishing the return 
' required under sub-sections (i) and (2) if he is satisfied that the owner was 

prevented by a sufficient cause from furnishing y b  rcturn within the period 
prescribed or specified as the case may be. 

8. Opemtion of valuation list.--(I) The Assessing Authority may, after 
considering the abjections, if any made by any owner under s u b - d o n  (5) 
of section 7 and making such other inquiries as he may dam fit, 
am& the draft valuation list and such amended draft valuation list 
shall be authenticated as the @rial valuation list which shall come into 
for& otl -the.first day of April or fir@ day of October, as the qse' may 
be, next - following . the date on which. it IS finally authenticated and 
shall remain in force for a period of five years s&$wt to the amendments 
made in it under section 9 of this Act ; provided fhat the Govern 
may by an order extend or dwx life of the valuation list by a period of 
six months or one year. 
1. scctiaY7mdSaubthtdbyAct W l o f I W l . S . 7 .  
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(2) Any person, aggrieved by an entry in the 
8, may within thirty days of the receipt of first 
application for review of an entry and if 
satisfied that the owner was prevented by 
objections within thirty days from the date 
list, he shall consiger the application and 
such enquiries, as may be considered 
application shall be made unless the 
apponunity of being heard.] 

9. Anlendnlent of current 
any, as the Government 
Authority may at any time 
to it necessary in order 
circumstances and in particular may-- 

(a) correct any clerical or 

@) correct any erroneous insertions or 
descriptions ; 

(c) make such additions to or corrections in 
authority to be necessary by reason of-- 

(ij  a new building being erected after 
valuation list, 

(ii) a building included in the valuat~on 
substantially damaged or altered 
determined. 

I 

(iii) any chahL2e ill the ownership of any b 

I 

which may be made by him. 
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'€9-A. Property escaping assessment.--(l) If the Assessing Authority has 
reason to believe that any property has escaped asbssment by reason of 
destruction or misplacement of valuation list prepared under section 7 and 
8 of this Act or for any other reason, he may issue a notice calling for a 
return in the manner prescribed for under section 7 of this Act. 

(2) After the receipt of the return, the Assessing Authority shall mak 
an order of assessment and demand the tax payable in accordance with the 
provisions of this Act : 

Provided that if the Assessing Authority is not satisf'ed with the 
' 

correctness of the return, he shall conveyJ to the assessee the material 
which he proposed to used for making assessment and give the assessee a 
reasonable opportunity of being heard. 

(3) If the assessee fails to furnish the return required under sub- 
section pl), the Assessing Authority shall Convey to the assessee the 
material proposes to be use for making assessment and give a reasonable 
opportunity of being heard. 

(4) The provisions of this Act relating to recovery of tax, penalty 
and institution of proceedings shall apply to the assessment under this 
section]. 

2[10. Appeal and revi~ion.-~[(l) Any person aggrieved by an order of 
the Assessing Authority may, within thirty days from the. date on which he 
'Is sewed with the notice of demand or in case notice of demand was not 
required to be sewed; within thirty days ftom the service of the said order, 
appeal to the Appellate Authority : 

Provided that no appeai shall be entertained hnless the tax andor the 
. penalty which is disputed in appeal hadhave been paid before filing the 

appeal . I 

Provided M h e r  that the Appellate Authority may admit an appeal 
after the said period of thirty days if it is satisfied that the appellant 
had sufficient cause for not preferring the appeal within the said 
period.] 

(2) Nothing in sub~lauses (a) and (b) of the fiat proviso to sub-section 
(1) shall apply to cases wkre the Commissioner in exerciw of the powers 
vested in him under section 14-A makes an order before the date' of filing 
of an appeal extending the date of payment. 

1 .  Section 9-A insated by Act V of 1987, s. 4. 
2. *ion 10 substituted by ActXXV of 1972. 
3 Sub -section (1) of section 10 substituted by Act XIX of 1981, s.8, 
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(3) The Commissioner may, of his own or on an abplieation 
made in this behalf '[x x x x] call for the proceedin or order 
of any authority subordinate to him for satisfying 4 imself as 
to the correctness, legality or proprieQ or order,/ and may 
pass such order in reference thereto i 

2[Provided that- \ 
(i) an application fir 

of taking up the proceeding or the 
may be ; and 

(ii) no revision shall lie if the 
appeal has been filed ; and 

(iii) no revision shall be 
before the Appellate Authority, : 

I 
Provided further that the Commissioner may 

revision after the said specified period if he is 
was prevented by a sufficient cause from 
said specified period.] 

11. Tax to be levied notwithstanding 
in accordance with the valuation list in 
be collected and be recove*ble 
be pending with respect to that list. 

12. Tax when payable.--The tax shall be 
as may be prescribed. 

13. Collection of tax.--The tax shall be 
authority as the Government may direct, and 
prescribed. 

14. Recovery of'tax from tenants.--Where the due from ant person 
on account of any building or land is in arrear, be lawful for the 
assessing authority to serve upon any person payin rent in re& of that 
building or land, or any part thereof to the person !f rom whom W arrears 
are due, a notice stating the amount of such arreaks of tax and $@ring 
1.  WordsdeletedbyAUXIXof 1981,s.8 
2. Proviso8 to sub-sediuan (3) of aedion 10 substituted ibid, s. 8. 
3. Sub-sectiols (4) a d  ( 5 )  miffed rbrd. 

I 

I 
I 
I 
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all future payments of rent (whether the same have already accrued due or 
not) by the pemn paying the rent to be made direct to the Assessing 
Authority until such arrears shall have been duly paid, and such notice shall 
operate to transfer to the Assessing Authority the right to recover, receive 
and give a discharge for such rent. 

'114-A. Power to extend date of payment.--Without prejudice to the 
provisions contained in section 15-A, the Commissioner or the Deputy 
Commissioner, if authorised in writing by the Cammissioner in this behalf, 
may for reasons to be recorded in wriiing extend the date of payhent of 
amount of tax and penalty or allow the assessee to pay the said sum in 
instalments subject to such conditions including furnishing of security as he 
may consiper necessary.] 

15, Penalties.--(l) If any person on king served with such notice as 
may be prescribed fails to pay within the period specified in the notice any 
amount due from him on account of the tax, the Assessing Authority 
may recover from him as penalty a sum not exceeding one-fourth of 
q e  amount of tax so un-paid in addition to the amount of tax payable 
by him. 

(2) No such penalty shall be imposed unless the Assessing Authority is 
Gtisfied that the person liable to pay the tax has wilfully failed tu pay the 
same and he has been heard in regard to the imposition of the penalty, or 
given a reasonable opportunity of being heard in that behalf. 

2[15-A. lnterest on tax and penalty not paid in time.--If an amount of 
tror or penalty payable under this Act is not paid within the time prescribed 
or specifled in the notice of demand, as the case may be, the person who 
is in default, shall in addition to such tax and pemlty, pay interest for the 
period of default commencing froln the date next following the due date of 
payment at the rates specified below-- 

(a) if the period of default is of thrse months or less at 1% per 
month ; 

(b) if the period of default exceeds three months bit does not ex& six 
months, at the rate of 2% per month ; and 

(c) if the period of default exceeds six months at the rate of 3% per 
month : 

Provided that where as a result of an order under sections 9 and 15, of 

I. -ion 14-A uidcd by Act XXV of 1972 and subsepuontly substituted by Act XIX of 1981. 
2. Scftiuocls 15-A inserted by Act XIV of 1974. rukqwntly substhued by Aft XIX of 1981. s. 10. 

I 
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this Act or an order of the Court the tax or penali on which 
interest was payable has been st paid, if any, shall be 
refunded. 

* 
Explanation.--(l) Interest shall be charged for full month And not for 

a part thereof. I 

(2) If the tax or any other sum 
paid by cheque or draft, the of the 
cheque or draft, shall be 

t of tax or such other sum : 

Provided that the period intervening 
cheque or the draft in the office of the 
and drafts and the date on which such 
as the case may be, to the treasury 
computation of interest payable by 

'j15-B Interest on refun&.--Where re&n 
account of tax or penalty found to have been 
of an order under section 9 or secti 
Court, the Assessing Authority shall pay to 
per month on the amount of such refund from ate of $ p e n t  of 
such amount to the date of which refund is 

Provided that where the amount found 
instalments, such interest shall be 
instalments which were in excess, 
instalment was paid to the date on 

Provided further that the interest for the commencin from the 
date of the order under section 9 or sectio r an order f f a Court 
giving rise to the rehnd shall be paid at 2 month if thd refund is 
granted beyond a period of three months but a period not1 exceeding 
six months from the date of such order a % per month if it is 
granted thereafter. 

Note :--Explanations attached to section 15-A f this Act shall apply, so 
far as they may to the provisions of this sectio 

16. Recovery of dues as arrears of land 
tax, penalty, interest or any other sum payable-urder 
paid in accordance with the provisions of this 
certificate in the prescribed form to the Collector 
by recoverable as arrears of land revenue. The 
shall also be forwarded to the defaulter on his 

1. Section 1.543 inserted by Act XIX of 1974, subfegvently subst 
2. Sub-section (1) of section 16 substituted rbrd. 

reve~~ue.--~[(l)  Arzy lamount of 
this Act which is not 

Act shall, on & issue of 
of the concern@ district, 

cop; of the said1 certificate 
last known addtess.] 

tuted by Ad XIX o 1981, s. 10 I I 
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nothing contained in 
person -to pay the sum de 
Assessing Authority, but if it 
false in any material part, 
the Assessing Authority to the 
on the date of the 
liability for the sum 

- ( f )  any amount which a person is rspui to t Authority or for which he is liable to the 
under this section shall, if it remains unpa 
pmpertw of the said person which sh 11 be 
if it were an arrear of land revenue ; 

(g) the Assessing Authority may 
there is money belonging to 
the entite amount of such 
due" from the assessee n 
discharge such liability. 

(5) Save as otherwise provided in this 
notice is issued under sub-section (1) s 
such notice and in particular where such 
Banking company or insurer, it shall mt be 

policy or any other docvment to be prod 
entry endorsement or like being made 
Wths?.anding any rule, practice or require 

EsJ1anation.-For tbe purpose of titi 
assessce shall be computed after taking 
have Wen due for payment by sucb 
mbsisting] 

'117. Certification for regisfration of 
anything contained ia any other Law for the 
docwnent required to be registered 
(b) of sub-section (1) of section 
purports to transfer, assign, limit 

, any person to or in any property valued at 
rupees, no registering-offiCCF appointed under 
m h  dacument, unless the A m d n g  Audmrity 

(a) such person has either paid or made 
payment of all existing fbbiilities under 
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@) the regiWon 9f the,, 
recovery of any existing 

* ' 

(2) The appli&tion for the cettifica r sub-section (1) shall 
be nrade by the pewn referred to in & &mi1 be in such 

1 ftxm &all amain sucb part 
i -  + 1 *  u8 

18. '[Omitted]. 
' -' p- * 

. 3B9:- - Oflem~zs a d  pmliies.-rif atry paw&- f > v  ,,..+ i 

r . .  . f S "  * * ! #  . ;  
( a ) r a l i l s t o ~ t h e ~ t t u r n g s ~ ~ ~ o 8 7 J R r i t h i D ~ . ~ ,  

albwed ; or 
'-1 - $" 

(b) fails to furnish the said return ; or : ' r  

tw knishes iwxamUs 
-*ti a / Y  

/ + 
'2- 

he SWI ~ by byy dpnrmty for '+f'rpdfied d-'< ' -  4j % 

(i) clause (a), a sum equal to PA ~ ~ ~ e f  $rar tax 

(a) 

, 
Pmvidrd 'lha( 'no penalty shall ' be ' 

dame (a) or clause (b) if the a 
tht>he,was pmnxed b y - s u f k i e n t t ~  from fidshiag the retwR or 
-ag it within the .tins @we$ : 6 

M l ~ b a  mat in t&,fmw P& W. 
waie*wha ' the  & payable d &*be racavtred for the 
@ure -to file the rtwn.] : ", 

>* 

"19-A. .Powers to take &&nee on oath.-The 
Ha& tAu€Wity and the Assessing AWx$y shall," E af 

. Act, havethesamepowetsas p & @ f < i n a  tBe 
h d e  of Civil ~r&e, Samvat $977, &%en a d t  . i$" nespea - *  &tbe 

i' foJlmving matatis, Iuuneb :- 

(a eirforcing the ,attendance of any person + mamining him on wth 
.or afmmtion ;, s * + , . 

1. &x.+ 18 oqittcd b~b$XIXof 1981.a.11, 
2. !bUi(*~ 19 o ~ m s s d  fIri4 8. t4. ' 7  - I 1- I a 

3. SOdiar'llO-A ~db*t by Act XXV af 1972. 8 .  ,I 7 I a 

* >* *+ L $ : " 
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(el issuing cQm&sbm fop the 

'f 19-B. l . & W  of ptvceditqp mPd 
~ s h s l l n o t b e p t . 6 c e e d e d  

(2) The eegunrsslsner 
. * w, either 

mmdhgs, compound any ma& d d n e ~  oa 
may be to the extent ofdouble the amount 
~ R O t ~ t h e n t h e ~ d e t i u r .  

(3) O a * ~ o f ~ h m ~ n y t b o  
shall be wiWrawn.1 

26. t'ulwfion lid nM 
omissiops.-Any fadlirc on the 
procec3dingswithnspecttotht 
rcquiredbythisAaorthe 
vaiwtioa list &any matters requi 

a public servaat within the 
State Ranbir Penal Code, 

anypowers vcsted in it orhimbyor 
tbesanrdtr. 

I h i ~ . - N o  rruit, 4 poocodiqg 
this Actlor under the 

ruieqimadbthcrevnderfoianythingingoal 
pmisions d this Act or the ntles.] 
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(a)tbeappointraent, pow~lrsarnddndies 
other provisiolrs with nspeGt to 

ic) * ' 
with 

fi) aotioGo of a$pab ; 

O f ~ Q B o o g t r c  :-, i 

t s ~ ~ ~ l i i e t , n o t i C x  
f b f b r ~ l e u d r ~ a g  

(B)hw-d 
the&*afW 

( la ) the~r i t@themanrrc rh~#rh id t tBe  
pidtothctiorvernmeat; 

(i) the proportion of the, tax b be rehxkd or madttsd sad the 
' n m m e x h ~ h  cowlitions towhiohsuCan;fuac(or 

9 

fi) o f ~ t o k  w 
* 

b. 1* 4 
' * x.7 

es. * 7 *  *<&6&333 ,! ;ii.-&$$ 



'123-A. Omitted) 

clause and accordingly- 

ys been done or taken 

Tax (Amendment and Validat 
such ~~mxncmaent may be 
where necessary) in the man 

any tax so paid. 

period ; or 



connsction with 

@) no suit or other proceedings shall be main 

(e) 110 Court shall enforce any 

(2) for the removal of doubts 
sub-seaion (1) shall be c o w e d  

levy, re-asesmnt or od 
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Exp1anatictn.--In this section' 'tax' includes imposition of any 
mtY.1 

. Validdon.-(1) Notwitbtmding .anything coat&& in any 
judgment, decree or order of any Court ar OU&r authorily to the contrary, 
arry assessment, re-assessment, levy or collection of arty tax rrmde or 
w r t i n g  to have been made or anything done or any action taken 
in &&cm fo such assesm~ut, re-- levy or ~ l l ~ o n  under 
the provisions of this Act before the of dw Jammu 
a d  Kashmir Taxation Laws (Amenditllent) Act, 1972 shall be deemed tci be 
as valid and effective as if such mmment, levy, 
cutleaian, thing or action bad been made, done or taken under tfris Act as 
amended by the Janunu and Kashmir Taxation Laws (Amendment) Act, 
1972 and accoqdingly- 

- 






